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Misc.(Crl) Case No. 355/2021 

O R D E R 

 

01-10-2021 

Seen petition No. 1056/2021 filed by one Lakhi Tachang seeking bail 

for accused Raku Tachang in connection with Chariduar P.S Case No. 

157/2021 u/s 376 IPC corresponding to G.R. Case No. 3000/2021. 

 I have heard the learned lawyer appearing for both sides.    

 The allegation in the FIR is that the daughter of informant (“X”) was 

taken to the house of accused on the assurance of providing her education 

and take help in the house hold work but accused by taking advantage of 

absence of his wife in the house repeatedly committed rape on her causing 

her pregnant for eight months.  Accused even tried to abort her pregnancy 

but could not succeed.   

 Learned counsel Mr. Munin Ch. Baruah appearing for State submitted 

that accused has already moved this court seeking bail but considering the 

nature and gravity of the offence this court rejected his bail application in 

Misc. (Crl) 300/2021 dated 24-09-2021. So, this is misuse of the procedure 

by repeatedly filing application for bail within a week for which petition do 

not deserve consideration. 

Having gone through the bail application, it appears that the present 

bail petition has been moved inventing a new story disowning the 

responsibility of the accused in the alleged incident contrary to what has 

been alleged in the FIR. As it seems, the present bail application has been 

moved by suppressing material facts and introducing some new story which 

do not auger well. Moreover, on perusal of the bail application and 

accompanied document it transpires that the petitioner has not annexed the 

copy of the bail order dated 24-09-2021 passed by this court whereby the 

prayer for bail was rejected after due consideration of the materials in the 

case diary. 

Admittedly, it is a case in which accused brought the girl to his 

residence in the pretext of providing her education but contrary to this 

accused turned predator and made her pregnant consequent upon which the 



2 
 

victim even delivered a child. Now, the story put forth regarding settlement 

arrived at regarding accused having agreed to marry her will not exonerate 

him from criminal liability merely because accused allegedly agreed to marry 

the victim. This seems to be a clever ploy of accused to screen him from 

criminal liability which cannot be accepted by court to presume innocence of 

accused. 

In the result, bail petition stands rejected.  

 Accordingly, this bail petition is disposed off.              

   

Sessions Judge 
               Sonitpur, Tezpur. 


